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Whe- .
“They do.not express any opinion as to how the appl

Between
N.K.Sunkappa ‘ .+ Applicant
and

1, Supdt. of Post Offices,
Guntakal Postal Division,
Guntakal.

2. The Director of Postal
Services,
Kurnool Region,
Kurnool.

3. The Postmaster-General,
Kumool Region,
Kurnool.

4, The Member(P),

Postal Services Board,
New Delhi, .+ Respondents

#1997,

counsel for the Applicant .+ Shri S.Ramakrishns Rao

Counsel for the Respondents .. Shri K,Bhaskara Rao,

Addl, CGSC

CORAM

Hon'ble shri Justice M.G.Chaudhari : Vice-Chairman
Hon'ble Shri H.Rajendra Prasad : Member(a)

Order

The order imposing punishment upon the applicgnt has

already acquired finality with the rejécﬁion of the earlier

0.A.N0.1478/96 on 24,12.96. The present 0O.A. ther
could not be filed to challenge the order of punis
It has been filed on the ground that the applicant

submitted a petition under Rule 16-A of the E.D. (C

efore
hment,
has

onduct)

Rules to the President of India and that is pending and till

that petition is disposed of by the President the

respondents

should be directed not to fill up the'post of EDBEM Tatrakal.

can pursue the petition under Rule 16-A of the E.

Rules in view of the order in the earlier 0.A. Sﬂ

O.A. is not relating to any substantive order the

fee?_

icant
D.Conduct)
nce the

relief
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sought in the nature of interim relief

to be pending

E.D. (Conduct) Rules does not lie. If at all the

entitled to any such relief he has to necessarily

petition pending bef
while approach the respondents for interim relie

als#&he.applicant hasfnot exhausted. The instan

therefore not!méintainable.. Hence it is summari

as not maintainablg,

"{ H.Rajend rasad )
Member (AY".

Dated: 24.2,1997.
Dictated in Open Court.
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in the petition stated

before the President under Rule 16-A of the

applicant is

apply in the

ore the President of India or in the mean-

£ which remedy

t O,A. is

\y rejected
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( MaG:Ch}udhari )

. vice-Chairman.
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To

1. The Superintendent of Post Offices,
Guntakal Postal Division, Guntakal.

2. The Director of Postal Services,
Kurnool Region, Kurncol.

3. The Postmaster General,
Kurnool Region, Kurnool.

4, The Member(p)

Postal Services Board,

New Delhi,
5. Cne copy to Mr.S.Ramgkrishna Rao, Advocate, CAT.H@W,
6. Cne CQPY to Mr.K-BhaSRara Rao‘ Addl QCGSC.CAT.Hw.
7. Ohe copy to Library, CAT,Hyd.
8., Che copy spare.

9., One copy to De.R. (A) CAT.HYd.

pvm,

\



pvm.

P\

- I COURT
TYFLD BY CHECHED BY " .
COMPARED BY KPPKOVED BY

Ih The CAWTRAL ADNINISTRATIVE TRIBUNAL
| FYUERABADL BLUCH AT HYLERABAD

 TRE HOW'BLE MK JUSTICE M.G,. CHAUDHARI
. . - VICE~CHAIRMAN

N - AND

THE HON'BLE MR(H.RAJENDRA PRASAD
_ MEMBER{ ADMN )

mtea: 20 -1997

- CRDER /£ KODSMENT—

| O.'.’—._.No, lé‘:vf 0‘7

MuA./R.A/C.A. No,
- 'n
Tw.No, (1P, )

Adritted ang Interim ldrectlons

.s8ued. .

Aloweg,

Lsposdd of with di.ﬁctio.ns
Dsmisged.

lismisged as withdriwn.
Asmisbed for aefal,it.

Ydere@/Rre jectea.
—

.?o_order as to cogs.

" e gt sfew

Cextral Administetive Tribanal
sterer [DESPATEH

13 MARIOSP Suit Y.

.gﬂwﬂl’ R teLi )
. HYRERABAD BENCH ]






